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KharU Crop tOr 1980-81 

·17. DR. SUBRAMANIAM SWAMY: 
Will the Minister ot AGRICULTURE 
~ pleased to state: 

(a) the likely level of KhuH crop 
and the estimate of total food grain. 
production for the year 1980-81; and 

(b) whether it is a fact that the 
Ministry has scaled down the earlier 
. targ.? 

THE MINISTER OF AGRICULTURE 
AND RURAL RECONSTRUCTION 
AND IRRIGATION (SHRI BIRENDRA 
SINGH RAO): (a) Firm estimates of 
area and production of kbarif crops 
for the year 1980.81 are expected to 
be received from the states from the 
middle of December onwards- How-
-ever, according to tentative estimates, 
'the production of kbarif foodgrains in 
1980-81 might be about 80 million 
\tonne!. 

(b) No Sir, tbere is no change in 
·the annual target of 135 million tonnes 
·of food grains production which includes 
lmarif and Rabi crops. 

JDerfJUe III Prlc. of Paliles 

-18. SHRI PIUS TIRKEY: Will the 
Mln1ater of AGRICULTURE be pleas-

.i!d to state: 

Ca> whether Govemment are aware 
1.hat the prices of all kinds of pulses 
i8 on an increase in the country; and 

(b) if so, the steps taken by Gov-
ernment so far to stop this price 
increase! 

THE MINISTER OF AGRICULTURE 
AND RURAL RECONSTRUCTION 
AND IRRIGATION (SHRI BIRENDRA 
SINGH MO): (aJ and (b). The Gov-
ernment is aware 01 increase in tbe 
prices of pulses. 'ltila it lubstantially 
a reftection of the tact tbat while the 
demand for pulse. baa been Irowinr. 
the supply has tended to .tqnate or 
decline. With the rrowth in irri,ation, 
pulse crops generally have not beell 
able to compete for acrea,e with more 
high-yielding and remunerative cereal 
crops. To arrest these trend., Govern-
ment has taken up an intensive pro-
gramme for development of pulses in 
56 districts. Cultivation of summer 
moong after the harvest of wheat i. 
also being popularised by organisin, 
special campaigns in northern States. 
In the eastern and southern States, 
cultivation of Rabi moon, in rice fal-
lows is being encouraged. Research 
efforts are also being intensifted in 1"e-
lation to pulse crops . 

Panel on WorklDr of l.e.A.B. 

*19 _ SHRI JANARDHANA 
POOJARY: 

SHRI M. RAM GOPAL 
REDDY: 

• Will the Minister of AGRICULT.URE 
be pleased to state: 

(a) whether Government have been 
urged to appoint a high power panel 
to probe into the working of the 
I.C.A.B.; and 

(b) if so, the reaction of Govern-
ment thereon? 

THE MINISTER OF AGRICULTURE 
AND RURAL RECONSTRUCTION 
AND IRRIGATION (SHRI BlRENDRA 
SINGH RAO): (8) Government', atten-
tion has been .drawn to a pretl report 
in which a member of the I.e.A.R. 
GoverniDl Body has ur,ed that a biab 



»ower panel should be appolAted to 
probe into the working of the I.C.A.B. 

(b) It 11 not propoaed to appoint any 
panel in thil relard u the workinl 
of the I.e.A.B. bas already been re-
viewed by the Gajendra,adkar Com-
mittee in 1972 and more recently by 
the Kstimates Committee of the Lok 
Sabha In their 36th Report (Sixth Loa 
Sabha, 1978-79). 

FoodrraIM l)18c .. P.C~ Qodowu, 
MOCaDtl1llOD 

·20. SHRI SAMAR MuKHERJEE: 
Wlll the Minister ot AGRICULTURE 
be pleased to state; 

(a) whether Government are aware 
that the stocks of foodgrains worth 
crores of rupees are still lying in 
F C.I. godowns in Moga Division for 
the last several years and these stocks 
have not been cleared and are rotting; 

(b) the reasons why the F.C.I. had 
failed to despatch those stocks in time 
to the needy States; and 

(C) the steps taken by Government 
against the FCI officials who are res-
ponsible for that? 

THE MINISTER OF AGRICULTURE 
AND RURAL RECONSTRUCTION 
AND IRRIGATION (SHRI BIRENDRA 
SINGH RAO): (a) There is a stock 
of about 2.71 lath tonnes of foodgrains 
with the Food Corporation of India 
in Moga Sub.Division of Faridkot Dis .. . ( tnet. Of this about 6,000 tonnes relate 
to the year 1977-78. about 69,000 tonnes 
to 1978-79 and the balance to 1979-80 
and 1980-81. It is not correct to state 
that the stocks are not being cleared 
and are rotting. 

(b) The Food Corporation are pro-
curine fresh stocks of fooderains under 
the price support acheme and "emat 
levy, every year. Movement from out 
of the procured stock and inflow of 
fl'elh stOck. on fresh procurement take 
place every year. Movement Pl'O-
'raJlUllel are drawn up every month 
for despatch of ,tocka from PCI 10. 
doWfta to other States with due retard 

to the requirements of tho5e ~ States. 
Proper care iI taken to preserve the 
Itocka remainin,: in stora,e in lood 
condition. 

(c) Does not arise. 

Aa'eDCY &0 look after &be COIlUDOII por-
u.. of tbe a110Ueea of Group 80""1' 

8OcIeUe8 

1. SHRI &AM VILAS PASWAN: 
WID the Mintster of WORKS AND 
HOUSING be pleased to state: 

(a) whether it is a tact that under 
the DDA'. allotment of group houain& 

.. Rules, the allottee. of DDA's ftat II! 
Delhi are required to form an Agency 
to look after the common portions; 

(b) the monthly and other contnbu-
tion each allottee is required to mak'" 
to the Agency thus formed anel what 
18 the legal 8anction for It; 

(c) whether hls Mlnistry has receiv. 
ed reports from Agencies about nOIl-
payment of its dues by the allottees; 

(d) if so, whether any proposal has 
been considered by his Ministry to 
cancel the allotment of those allottees 
who have DOt paid the Agencies dues; 

(e) whether any allotment has been 
cancelled on this account or cancela .. 
tion of allotment is under conSIdera-
tion; and 

(I) what other steps are proposed to 
be taken for the realisation of Agency's 
dues trom the allottees? 

THE MINISTER OF PARLIAMENT· 
ARY AFF AIRS AND WORKS AND 
HOUSING (SHRI BHISHMA NARAIN 
SINGH): (a) Yes, Sir. 

(b) Under Clause 12 of the Model 
Constitution appended to the DDA 
(Management & Disposal of Housihl 
Estate) Regulations 1968, every mem-
ber has to 98y. as a deposit, 8 !um not 
less than the aglre,ate amount of 
one month's charges, as determined bY 
the AuthOrity representing maintenance 
cbar,es of the common portions & 
eommon services. In addition, he ha. 
to pay the laid a"relate amount every 
month in advance and such otber 




